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and Resolutions presented to the
House on the 17th August, 1983.”

MR. DEPUTY SPEAKER : The ques-
tion is :

’
“That this House do agree with
the Sixty-third Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 17th August, 1983."

The motion was adopted.

16.27 hrs,

Resolution Re : Centre-State
Relationship

MR. DEPUTY SPEAKER : Now we
take up further discussion of the following
Resolution moved by Shri Amal Datta on
Centre-State relationship on 31.3.1983

“This House is of the opinion
that the emerging pattern of diffe-
rent linguistic and ethnic groups
as distinctive political entities in
the body polibc of our country
necessitates the restructuring of
financial and other relations bet-
ween the Centre and the States
and, therefore, resolves that the
relevant provisions of the Constitu-
tion be amended suitably.”

Mr. Kusuma Krishna Murthy was on
his legs.

Mr. Kusuma Krishna Murthy.

(Interruptions)
SHRI HARIKESH BAHADUR
(Gorakhpur} :  We expected something
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more from the Government. It “is not a
satisfactory statement at all.

(Interruptions)

MR. DEPUTY SPEAKER : Mr.
Paswan, I got you time in (he morning.
It is over. Mr. Kusuma Krishna Murthy.

SHRI RAM VILAS PASWAN
(Hajipur) I am on a point of order. I will
not allow the Houre to function if you be
have like this.

MR. DEPUTY SPEAKER : That is
not correct. You cannot say that you will
not allow. You cannot do that,

Mr. Kusuma Krishna Murthy,

SHRI RAM VILAS PASWAN : | am
on a point of order.

SHRI HARIKESH BAHADUR : Mr.
Chitta Basu also had given in writing.

SHRI RAM VILAS PASWAN : | am
on a point of order.

MR. DEPUTY SPEAKER : What is
your point of order ?

sit Tafasra a@maE o 3T AT,
W71 A1 A1F AT T T2 2 - - 1T 29
A9 AT H A8 9, NP AHT A 4g
fearze t#a1 91 f¥ grz-ww a7 a8 9
qv fergam g v smaEr g fafaeee
7 AV qrar ar | 219 fafarze &1 fearg
4 a9 &% 2~ (992 9T @ groagr . &
o feewaq &1 g3z 91 | &7 qr7% ;A
F wreqn ¥ fagsT awr 49r 5 & g29-
52 q T & fefedaq qmar g | @éa
g QX0 AZY gl AT, FAT A AIqEY TWET

TEY o fF g gwEr Zrew 3 )
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MR. DEPUTY SPEAKER : You want
to seek a clarification. The Minister will
reply to it because he had given me in

writing.

SHRI HARIKESH BAHADUR : Mr.
Chitta Basu also had given.

Mr. DEPUTY SPEAKER: [ am
allowing Mr. Paswan to seek one clarifica-
tion because he had written to me......

SHRI HAIKESH BAHADUR : You
have already a letter written by Mr. Chitta

Basu.

MR. DEPUTY SPEAKER : | cannot

conduct the proceedings like this. I have
allowed Mr. Paswan to seek one clari-

fication.

s vrafEsEE qQuEETE & 93T q?jr-:a
x FAfEraw Sgar g e @7 @ 9@
a1 ged F#awa &1 aoqr fonz 73 go
g A A1 F AE W HT USN A
fraraa & av ¥ wrfadt w1REs 2 A7
¥ wifaar x9s ¢ wafs gea @7 4
AqAY 791 fTarE &1 e & 5 & 90 B
s1fq #4a€ § & F14 w7@T 2, TAF
miifag 79 & {0 sq ayq g Fm
W@ oA & wAT S AGH WA A
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q15 zHFT f@UY ¥ TET g, 3
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AT AT 7F JAT3C 5 Fa7 TR TEANE
qTH T F @ gu Asa FHOAT 0
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MR. DEPUTY SPEAKER : One by one
you may ask for only one clarification. The
Minister will reply.

ot ghedm agrge : el g o
FEI 0% UF % 7Y F2T aarg 7% & &%
FRAT & 74T 8 fF 3 AAA F ey ag
oAt foare gafee #21 z9 #H *
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F3 [T 7

MR. DEPUTY SPEAKER :
Minister may reply.

Now, the
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g on feafg &, g 77 A SR o1 O
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MR. DEPUTY SPEAKER : You don't
allow him to reply.

oft ST Few HSY ¢ W1 AF TN AT
FRE aqig 7 dY, =HF7 g FEIE §
frqi 2 & fqo gy wor @ wfFa gawn
qiT] SYIET ¥ @7 AT | qa IAH KT
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MR. DEPUTY SPEAKER : We now
go to the next item. ([nrerruptions) 1 am
sorry. (Interruptions). We are now in the
Private Members' business. (Interruptions).

SHR1 HARIKESH BAHADUR : Sir,
we are pot satisfied with the Minister’s
reply. Hence we stage a walk out.

16.33 hrs.

Shri Harikesh Bahadur and some other
Hon. Members rthen left the House

MR. DEPUTY SPEAKER : We now
come to the Private Members' business.
Shri Kusuma Krishnamurthy. (Interruptions)

SHRI RAMAVATAR SHASTRI : rose.
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MR. DEPUTY SPEAKER : Shii Shastri
Ji, you have just now come. You have not
heard the Minister.

SHRI RAMAVATAR SHASTRI (Patna) :
I also join my friends in the walk out.

1634 hrs.

Shri  Ramavatar Shastri and some other
Hon. Members then left the House.

MR. DEPUTY SPEAKER : Shri
Kusuma Krishnamurthy, you may continue.

SHRI KUSUMA KRISHANA
MURTHY (Amalapuram) : Mr. Deputy-
Speaker, Sir, in the recen! past, an inte-
resting theory has been brought forward
stating that strong States create a strong
Centre. The non-Congress (I) Leaders who
met in a Conclave at various places pro-
nounced this idea and it is amply clear that
they clearly accept that we need a strong
Centre,

But, in the process of making the
States strong, it appears that they are only
trying to weaken the Centre. That is quite
clear. The Government has gone into various
aspects of this problem. When they created
the Sarkaria Commission, the main guide-
lines prescribed for the Commissioner are
based on the principles clearly mentioned
in our Constitution, namely (o maintain
unity and integrity of the country,

“To maintain integrity and unity of the
country.” Sir, about the Commission diffe-
rent opinions were expressed here but th
scope of the Commission was not restricted.
It is to submit report by June, 1984,

Sir, when the 24 leaderes of the different
political parties including four Chief Minis-
ters formed *Opposition Council’—which is
first of its kind—the objective was clear to
us. Their main objective was to find an
alternative to the Congress (I). They never
discussed seriously the guidelines on which
the Centre-State relations are to be streng-
theoed or up-dated basing on the existing
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realities and some of the opinions expressed
at the conclave clearly give the impression
that they are trying to have confrontation
with the Centre. It has been reporied that
it was decided that Andhra Pradesh, Tamil
Nadu and Karnataka will not seek Central
help to settle bilateral issues. This clearly
gives a impression that they are not {aking
the advantage of the Centre which they
want to avoid as if the Centre is also a
party to their bilateral issues,

At another place in the conclave it was
ex)re esed :

““The consensus of the conclave
was that they wanted Mrs. Gandhi
must go."”

I do not know whether 1t s an important
subject when they had met to discuss the
Centre-State relationship. Besides this they
are also trying to find an alternative (o
Congress (1) leadership and they also take
it as a threat to the unity of the country.
So, these are important aspects to be
seriously taken into consideration before
deciding the real guidelines based on which
the Centre-State relations are to be streng-
thened and up-dated. The Constitution has
clearly laid down the guidelines regarding
Centre-State relations They can be up-
dated and strengthened based on the
existing realities.

Now, Sir all this gives the impression that
their pronouncements and theory that
strong States would create strong Centre
really amount to the fact that in this pro-
cess of creating strong States they are trying
to weaken the Centre. Sir, our Founding
Fathers made it quite clear that ours is a
‘Union of States’. Our System of Govern-
ment emphasises on the fact that it s only
unitary spirt but it is federal in from.
Therefore, we require a strong Centre to
tackle various problems. Ours is a country
consisting of various castes religions and
languages and taking all these important
aspects into consideration the Founding
Fathers brought a unitary form of Govern-
ment which is federal in nature.

Sir, in the process strengthening Centre-
State relations important guidelines should
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cover balanced growth of all regions and
sections of the people in this country.
Besides, there should be scope for the pro-
tection of weaker sections in the real sense
of the term. Besides, when atrocities are
committed on the weaker sections of the
society, in any part of this country, the
Central Government should not say that
they are all State subjects. In this con-
text, I would like to remind the House
that there is the Constitutional obligation
that these weaker sections should be pro-
tected and timely help and protection should
be rendered to them. We should not leave
this saying that it is a State subject. These
issues are not being tackled at various levels
and therefore atrocities on the weaker sec-

tions are increasing day by day. I would
therefore like to submit that while pres-
cribing new guidelines relating to Centre-
State relations, stringent measures against
whose committing atrocities on Harijans and
weaker sections of the society should be
brought under the purview of the Ceatre.
The fundamental criteria of retaining the

Centre being strong is very important.
Dissent is the fundamental factor in demo-
cracy but not destruction. In the name of
dissent the basic frame-work and system
should not be destryod. The main criterian
on which the Centre-State relations have
been created is to retain a strong Centre
so that we can protect the national integrity
and unity.

SHRI BISHNU PRASAD (Kaliabor) :
Mr. Deputy-Speaker Sir, the debate on
Centre-State relatioa has caught the interest
of the entire nation and in the fitness of
things the Government of India has cons-
tituted the Sarkaria Comission. This
Commission will now go into the details of
the Centre-State relations and make its
recommendations within the framework of
the Constitution of India. In other words,
the task for which this resolution is being
discussed has been assigned to the
Sarkaria Commission. It has made the
Resolution purposeless and meaningless.

What is the reason for discord now
between the Centre and the States ? To my
mind, it is primarily political. The political
issues have been playing a dominant role and
on the political considerations this Resolution
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has been brought forward in this House
and discord between the Centre-State has
been highlighted. Since some political
parties are opposed to the Central Govern-
ment which have come to power in some
States, they have been raising this issue

and they have been demanding
power. They have been demanding more
autonomy for their respective States. They
argue that the powers available with them
are not adequate. The powers available to
them are limited and they cannot discharge
their responsibilities because they consider
that the responsibilities assigned to them
are vast and they cannot discharge those
responsibilities without having more powers
under the Constitution. But, as I see, there
is no basic difference though the basic con-
flict between the Centre and the States is
with regard to the sharing of powers bet-
ween them, The powers tnat have been
divided between the Centre and the States
under the Constitution are the powers
which are necessary for managing the
affairs of the country.

more

Sir, Part X1 of the Constitution of
India and VI and VII Schedule have clearly
demarcated the powers of the States and
the Centre. Powers between the Centre
and the States have been divided into two
lists - List I, Union List and List 1I State
List. And also concurrent powers have
been given under the Constitution,

The Mover of the Resolution says that
the elements of Federalism which existed in
the Constitution have been eroded and
gradually the Centre has taken away the
powers from the States. This has made
the Centre stronger and stronger. On the
other hand the States have become weaker
and weaker.

Further, 1t has been said that the
Centre has been increasingly enchroaching
upon the powers of the States, particularly
those powers which have been exclusively
allotted to them in the VII Schedule. Also
they play a dominant role in the spheres
given to them in the Concurrent List.
Thus, they argue the States have become
l.,tollitt.s of the Centre. But this argument
ijs baseless and it has no valid ground.
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Our Constitution is not a Federal Con-
stitution like that of the American Constitu-
tion. The Supreme Court of the United
States described its Federalism as ‘an indes-
tructible union of indestrictible units.’
The provisions of the United States Cons-
titution say that the identity of the States
cannot be alterted.

The identity and integrity of the States
cannot be changed. But what about our
Constitution ? Our Constitution clearly says
that Parliament can alter and change the
territorial integrity of a State, even it does
not réequire any Constitutional Amendment
for chaning or for altering the territorial
integrity of a State.

The founding fathers of our Constitution
wanited a pattern in which the unity and the
integrity of the country was uppermost in
their mind. With this end in view this Cons-
titution was framed. Ivor Jenning charac-
terised the Indian Constitution as a ‘federa-
tion, having a strong centralising tendency.’

The Supreme Court of India in the Union
of India vs. the State of West Bengal des-
cribed the Constitution as Federal structure
with a strong unitary bias. Here I would
like to mention the Comments of Shri K.
Santhanam, who said that the Indian Union
though a Federation, is a special type
of paramount federation, a federation in
which the paramount powers, which the
British had over the Indian States have been
taken over by the Union Government and
applied to all its units.

Sir, the existing situation during that
time and also the ideological preferences
persuaded the framers of the Constitution
to create a powerful centre so that the
unity and integrity of the country remains
in tact. This is a visible trend in the
functioning of the United States of America

with increased powers for the Central
Government. The Centre has obtained even
in USA near paramountsy in relation to the
States with the increased economic and
technological development in that country.
L.F. Crip in his book **Australian National
Government” has pointed out that there
has been a persistent drift in the functioning
of the Australian Government and it is by
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and through the financial relations that
federalism is disappearing. Even in
America and Australia, which are known
to be Federal Governments, the Federalism
is gradually disappearing and they have
been preferring a unitary form of Govern-
ment giving more importance to the
Union.

This trend of giving more powers to the
Centre, they feel, can deliver the goods to
the people, and also can function effec-
tively and purposefully.

The situation in our country today is
not to raising the demand for more
autonomy to the States conducivé as
demanded, particularly by the Opposition
parties, both inside and outside the House
(Interruptions)

In Assam, nobody is demanding
autonomy. These tendencies  are a
threat to the integrity of the
country. The Akalis  are deman-

ding autonomy. The Rama Rao Govern-
ment in Andhra Pradesh is asking
for it; Mr. Jyoti Basu in West Bengal and

Mr. Hegde in Karnataka want more powers,
and more financial powers to their States.
(Interruptions) The Assam  Government
does not want it. We want to work
within the framework of the Constitution.
Simply because we want more royalty, it
does not mean that we want more
autonomy.

Those people want to re-define and
re-structure the Constitution. If the demand
of the Chief Ministers of the non-Congress
(I) ruled States is conceded, nobody knows
where things will end.

The allegation of some critics of the
Centre— State relations is that the Centre has
encroached upon the powers of the States.
Our Constitution is such that there need
not be any encroachment upon the powers
of the States. The Constitution has given
wide powers to the Centre; and the Centre
is working under those provisions of the
Constitution. Chapter II of Part XI states
that the executive power of the Union shall
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extend to the giving of such directions to a
State as may appear to the Government of
India to be necessary for that purpose.

Here, the Constitution has given wide
powers to the Centre, and Centre can give
directions to the State  Governments
whenever it feels it necessary for the better-
ment of the country. There is need to
take a constructive view of the situation,
and we must proceed in a constructive
manner,

What is the basic objective of this
resolution in respect of constitution all
changes ? If it is for the welfare of the
people, the present arrangements of the
Constitution fully provide for such a direc-
tion.

Under the present arrangements, we
can provide to the people of the country,
their necessary needs. In respect of the
developmental activities undertaken by the
Centre, the full benefit goes to the States.
Whatever developmental activities the Centre
takes, their benefits go to the States, and
the States enjoy them. Under the provi-
sions of the Constitution, the weaker States
of the Union are provided special grants by
the Centre. The Centre takes special care
of these weaker States, and sees that their
developmental programmes do not suffer
due to financial constraints.

Under the planning process, the weaker
States get their due share for their develop-
mental activities, so that they can march
hand-in-hand with the developed States.

So also, the distribution of resources
cannot be left to the States.

The spirit of the resolution is such that
if it is passed today, the procees of disinteg-
ration of the country will follow. The
founding fathers, therefore, rightly avoided
the creation of groups and separatist tenden-
cies. They aimed at unity in diversity.
Pandit Jawaharlal Nehru, participating in the
Assembly debates on 31st
May 1949 said :
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“Now, one of the things that we
have been aiming at a great deal
has been to avoid any separatist
tendencies, the creation of groups
etc..."”

...We cannot deal with them by
law of course. We have to deal
with minds and hearts, Neverthe-
less a certain convention and
practice helps or hinders the
growth of  separatist tenden-
cies.”

Panditji further said :

“We bhave still to pass through
difficult times and I think we
should always view things from
this context of preserving the
unity, the stability and the security
of India and not produce too
many factors, in our constitutional
machinery which will tend to
disrupt that unity...."”

Therefore, the historical imperative is
to emphasise on more unity and integra-
tion, and to preserve, consolidate and enrich
our nationhood. We must not invite such
changes in the Constitution which might tend
towards loosening the fabric of our dearest
motherland.

The need of the hour is to arrest the
forces of disintegration. This would be
possible if mobility of persons, of capital
and resources within the country are
encouraged and adhered to. Instead of
harping on the differences religious, ethnic,
linguistic and regional, we should underiake
effective and aggressive promotional activity
towards grealer understanding and emo-
tional integration of the country.

Under the provisions of the Constitution,
the States have sufficient powers to function
and there is no need for changing the
Constitution to give more powers to the
States.

Therefore, the Centre has no intention
to grab more powers for the best interest of
the nation or take away powers from the
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States which are not visualised in the
Coastitution. It has been stated by our
Hon. Prime Minister that the Centre is
strong so long as the States are strong;
and that a State, can be strong only when
the Centre is strong.

It makes it amply clear that the Centre
is aware of its own responsibilities and
requirements of States. As long as there
will be national awareness, the nation would
continue to be bound together in the realisa-
tion of greater cohesion and unity and well-
being of the people of this great country.
With these words, 1 oppose the resolu-
tion.

SHRI CHITTA BASU (Barasat) : 1
rise to support the resolution moved by my
distinguished friend Shri Datta. At this
stage, 1 do not find it necessary to put up
very powerful arguments in favour of the
resolution. The assence of the resolution,
so far as 1 have understood is that India
can survive, India can prosper, the national
unity and integration of this country can be
protected, preserved and further strengthened
and democratic advancement of the people
of India can be ensured if the principle of
federalism is accepted without any kind of
reservation or hesitation.

Now, I would like the Hon. Members
to recall the place which was taken by the
Indian National Congress. If you are a
little bit patient, if you allow me to quote a
particular paragraph of the Indian National
Congress from the Election Manifesto of
1935, you will understood what was the
basic principle, of the Indian National
Congress with regard to the future Consti-
tution of India after the attainment of
independence. 1 quote from the 1935
election manifesto of the Indian National
Congress.

17.00 hrs.

‘The federation of India’ it
begins with the very word, “the
federation of India”" must have a
willing union of its various parts
in order to give the maximum of
the freedom to the constituent
units.’
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I think it is as clear as the day light is.

*“There may be a minimum list of
the common and essential subjects
which should apply to all units
and further optional list of the
common subjects which may be
accepted by such units as desirous
to do so.”

Therefore, when my friends sitting
opposite arc opposing this resolution as if
it is a resolution which is calculated to
bring about—what else—a disintegration
of the country, as if it is a resolution which
has been suggested only to weaken the
unity of the country, I can only protest
against and I can only pity their knowledge,
and pity their ignorance. Because this is
the principle on the basis of which the

thousands and lakhs of the Congress
workers not only fought electoral battles,
but also fought the freedom battle, at the
cost of their lives, at the cost of their tears,
at the cost of their blood. 1 am sorry, that
you have forgotton, blown away to the
winds their fundamental principles.

Now, whatever has been made in the
form of the Constitution has not given
proper reflection to this spirit. Whatever
federal principles are still existing in the
existing Constitution those federal principles
are being done away with.

First of all, the federal principle which
was the basic approach of the Indian
National Congress, have not found proper
reflection in the existing Constitution of
our country, but whatever remants of
federal principles are existing in the Consti-
tution are also being eroded, arc also being
taken away, and there are various examples,
and instances can be quoted by which
I can bring home this point.

MR. DEPUTY SPEAKER : Why do
you not quote one or two examples, at

least ?

SHRI CHITTA BASU: Opbe or two
examples 7 So far as taxation proposal is
concerned, I can come to the financial
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question. You always go on imposing sur-
tax, or surcharge, because surcharge is
not divisible. Income-tax is divisible. Instead
of increasing the Income-tax furrher more
and more surcharge is levied and it is kept
in the divisible pool. That is one t"hing.
If you are also interested, you know, that
there is the Presidential Assent. Agricultural
land reforms are a State subject. Legislations
are passed by the State Legislatures.
Presidential assent is given. He knows
the examples. West Bengal Land Reforms
Bill which was passed about two years ago,
it has been pending.

AN HON. MEMBER : Some bills are
pending for five years also.

SRI CHITTA BASU : That is what
I know. That land reforms Bill aims at
the very object for which the Congress (T)
says in its 20-Point Programme. This is my
information. They may not accept our
ideology, they may not accept our economic
policy, they may not accept our assessment
of our programme. That is understood.
But one of the points in the 20 Point
Programme is this land reforms programme.

This is the programme sponsored by
the Prime Minister herself, Then the West
Bengal Land Reforms Bill is the strongest
weapon to implement one of the points of
the 20 Points. For the last two years that is
under the consideration of the Cabinet.
I do not want to go into details. It is not
an erosion into the rights of the State
Legislature ? The West Bengal Bill provi-
des for taking away the concealed land or
the agricultural land converted into fisheries
by the big landlord owners, and to distri-
bute it among the landless agricultural
workers. Because that hurts the interest
of the vested class, they are agitating and
dithering and do not take proper action, It
is not erosion ?

Since yon have raised a vital question
I would answer your point by quoting from
this booklet for the production of which
you have also contributed.

About the subjects which are under the
State List, it has been stated that there are
66 subjects. Among these 66 there are 30
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which bave no importance worth the name.
Some of these 30 have been mentioned
here. They are: Pound and Prevention of
cattle tresspass; Pilgrimages other than
Pilgrimages to places outside India: Markets,
Fairs, Betting and Gambling; Burials and
Burial Grounds; Theatres @nd Dramatic
Performance.

When 1 say all these things, they say
that there are enormous powers with the
States, These are the enormous powers.
Out of 66 subjects, 30 subjects are of this
pature. Yet they say that the States have
got enormous powers and with those powers
the State Governments can manage their
own affairs. Even whatever powers are
still there with the State Governments,
they are being taken away persisienly by
the Centre.

Therefore, federalism in its truest spirit
is the only weapon to protect the unity and
integrity of our country. There should not
be any grudge in granting it. That is the
only step which can protect us.

It is said that the demand for larger or
greater powers for the States can be
considered to be a move to weaken the
Centre It is not so and we are absolutely
against a weak Centre. We want a strong
Centre. We do not negate the necessity
of having a strong Centre. But what does
that strong Centre mean ? It means
strong States also. The aggregate of strong
States makes the strong Centre. Therefore,
there should not be any misunderstanding
or misgiving in the minds of those who
oppose this Resolution that we propose
to weaken the Centre. Our position is that
we want to have a strong Centre and to
make the Centre strong, the States ought
to be made stronger.

The only answer 1 expect from the other
side is that all these things can be consi-
dered by the Sarkaria Commission. 1 wel-
come the appointment of the Sakaria
Commission. It is a good move in the
desired direction. But I have one point to
make here. Who has appointed the
Sarkaria Commission ? This House did
not appoint it. It has not been constituted
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under an Act of Parliament. It has been
constituted by an executive order of the
Home Ministry, a copy of which 1 possess.
What is the staius of that Commission ?
What is the sanctity of its recommendations?
Is the Government bound to consider it ?
Is the Government bound to place on the
Table of the House a copy of the report of
the Sarkaria Commission ? Is the Govern-
ment bound to submit, along with the
report, an Action Taken Report ? No, Sir.
Therefore, there are doubts lurking in the
minds of some people that this is merely a
diversionary tactic resorted to by the
Government to divert the atiention of the
people from the vital issue of re-structuring
and re-shaping the Central-State relations.

MR. DEPUTY SPEAKER : Is the
appointment of the Sarkaria Commission
not an improvement from the present
position ?

SHRI CHITTA BASU : It is so. That
is why Isaid it is a step in the right
direction. I am grateful to you for
raising ii, because that gives me an oppor-
tunity to explain it. I did not say that it
is a step backward. 1 said it is a step
forward, a step which is welcome. But we
want that there should be a status and some
sanctity attached to that Commission.
There are two ways of doing it. Either the
Commission should be appointed under the
Commissions of Inquiry Act or it should
be in response to a Resolution passed by

this House. If it is not a diversionary
tactic, if it is not a step to divert the
attention of the people from basic issues,
what should be the objection on the part
of the Government to have a commission
under the Commissions of Inquiry Act ?
Or, what should be their objection to have
a resoluiion passed in this House 7?7 We
are all here to supportit. If they bring
forward a resolution of that nature, I can
say that everybody on this side of the
House will support it for appointing a
Commission of this nature. Therefore,
there should be a status, a legitimate status
for the Commission which can have some
sanctity.

My second point is about the inter-
State Council. This Commission may take



473 Centre State

4 years or 5 years time. The Government
may take another two or three years time
to formulate their position regarding the
recommendations.  Sir, the multi-party
system is in today. Mr. Ranga must
understand this. It is not the country
where you have the mono-party combi-
pation. It is a reality—we are there, we
would be there. Therefore, we are ina
different era. Instead of mono-party era,
we are now passing through a multi-party
era and in this multi-party era the friction
between the Centre and the States is bound
to develop, and the Constitution provides
for the constitution of Inter-State Council
under Article 263.

Sir, my concrete and positive sugges
tion is this. What is the objection in
having that inter-State Council under
Article 263 of the Constitution so that
there can be a common forum, a common
ground, where the grievances of the State
Chief Ministers and the Centre can be
discussed and ironed out or sorted out in
order to smoothen the apparent or increas-
ing conflict between the Centre and the

States ?

Sir, since you have decided not to
allow me any more time to speak...

MR. DEPUTY SPEAKER : No, no.
Mr. Balanandan 1is already waiting. You
have to conclude.

SHRI CHITTA BASU : I only want to
mention about the role of the Governors.
Mr. Palkivala is not a person who can
always side with this side of the House.
In a Seminar he recently made out that
Article 356 was applied for about 70 times
during the last 32 years and in almost all
the cases, according to him, the Governor
played the role of an agent of the Ruling
Party, of the Centre, and applied Article
356 of the Constitution...

(Interrnptions)

MR. DEPUTY SPEAKER : It will be
very difficulty for you to complete. But
you should conclude.
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SHRI CHITTA BASU : Recently you
have heard the behaviour of the Governor
of Sikkim. Sir, here is a photograph™*

MR. DEPUTY SPEAKER : You have
not given any notice of mention about
the Governor. I am not allowing it.

SHRI CHITTA BASU
I conclude, I support
moved by Mr. Amal Datta,

Sir, before
the Resolution

SHRI K. P UNNIKRISHNAN ( Bada-
gara) : Sir, I do not want to bring down
the level of discussion on this Resolution of
great importance and significance, It is not
exactly because I do not think this Resolu-
tion is very happily worded, he has introduc-
ced certain elements with which I may even
disagree. But in a very fundamental sense
we have to have a new look at our Constitu-
tion and particularly in the aspect of relation-
ship between what 1 would call Union and
State rather than the Centre and the States.

Some of the speeches I have listened
to-day and earlier from the other side were
almost bordering on irrelevance and totally
absurd erroneous understanding of the con-
text of Indian independence, Indian Consti-
tution and the very concept of our
national hood. T do not want to enter
to arguments about these things. But
I want to say that there is a growing sense
of alienation in many of the peripheral
States. It is no use saying regional parties
have won here and there and some agitation

has been started by somebody in a border
States. What is important is there is growing
sense of alienation among many sections of
the people particularly peripheral States. Why
is it happening ? That is a question we have
to address ourselves instead of blaming
XYZ as is being done. The only response
so far of this insensitive Government has
been to appoint a Commission as has been
pointed out by my friend Shri Chitta Basu
under an Executive Order of the Home
Ministry. Even during the talks on Panjab I
remember we had suggested and it was
accepted. 1 challenge Mr. Home Minister
to dispute me on this point, It was acceptad
that it will be a multi-Member Commission.

*%Not recorded.
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First it was said it will be one man Commis-
sion and then all of us said and they agreed
and I remember some other friends sugge-
ting it should include jurists. But it is not a
problem of lawayers and jurists, but even
economists and historials should be there
because there are any number of problems
involved in re-structring. It is not merely a,
re-writing a few Articles of the Constitution,
It has to be gone, into thoroughly. Even
to-day what are the terms of reference of
this Commission ? In March it was
aunounced. Are you aware of the terms of
reference of this Commission, Mr. Deputy
Speaker? You posed the question from the
Chair a little while ago ““Is it not in advance?”
May I know from you what the terms of
reference are ? Can you imagine a Govern-
ment which is serious about a basic and
fundamental important problem treating the
question this way? ? That is why 1 question
the very sincerity of purpose behind this

move. They have, I am told got not office.Has

tbe Home Minister in his infinite mercy
found time to provide an office ? I do not
know. Others have found houses but these
people are loitering here and there.

MR. DEPUTY SPEAKER We have
already voted supplementary demands.

SHRI K. P. UNNIKRISHNAN : I want
to basically understand this problem and I
would like to share it with the House in a
very very broad canvas and perspective.

Ever since the second half of the 19th
Century a question has arisen whether India
is a nation or a whole sub-continent, which
at one time included practically whole of
South of Asia which had been under
British colonial framework. One of the
primary tasks of the nationalist movement in
19th Century and early 20th Century was
to defend itself and assert our national
identity and say - ‘yes, we are a nation.
Not only those who were involved in what
can be called nationalist activity. Even
Swami Vivekananda, Sri Aurobindo and
a number of other luminaries, Dr. Annie
Basant and Sir William Archer, who said
it was not a nation, it was a conglomeration
of communities, later defended and said
that India was a pation.
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The question was : Was it a political

nation in the modern sense we understand?
Sccondly, what is our concept of unity ?
Somebody mentioned about Jawaharlal
Nehru's idea of ¢‘unity in diversity.”. I

am glad occasionally they remember his
pame. Jawaharlal Nehru has now become
relevant when it comes to the question of
public sector, when comes to various other
things. In that Party, it is comforting thought
that he is occasionally remembered.

Another question that I want to pose
is : Is our Constitution permanent, immut:
able and transcendental, a quantity that can-
not be touched. Occasionally, 1 hear, them
also talking about having another Constituent
Assembly, having Presidential system of
Government. All these do not got together.

You cannot say that there is no need for
looking into Centre-State relationships but
we must have Presidential form of Govern-
ment. You cannot say that there is no
need for Centre-State restructuring of
economic relations articles relating to that,
but we must have another Constituent

Assembly All these things sound a little
absurd.

In the fundamental sense, this nation is
basically different from the rest of multi-
national communities or nations that we
have in the world like the United States or
the Soviet Union or China. In the United
States, the powerful impulses .were provided
by WASP, by Anglo-Saxon Protestent
communities and their English language by
which a melting pot nation was provided.
That is what they call WASP in the United
States, Itis a derogatory term. But it
is true. It is WASP who makes the nation.

In the Soviet Union—you cannot deny ;
nobody denies= despite tremondous contri-
bution they have made in modern times,
theie 1s the evolution of the concept of
multinational nation. Nobody denies the
powerful impetuous contribution of Russian
languages and culture in this tradition,
Whatever else you say about Stalin, it was
as signal contribution to the revolution
towards the concept of a multi-national

nation. That is why even Brezhmev still
remembers and says
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‘And this historical community of
people inberit the Russian cultural
tradition".

In China, on the other hand, we find
ethnic minorities constituting only 8 per
cent and thereby there has been a continu-
ous increase in Hans in China. In India,
there is nobdy who can claim a majority.
There is no single group which can be
termed as that kind of a majority as the
Hans people in India. Therefore, I submit
that our concept of nationphood cannot be
based on uniformity. That is where Jawahar-
lal Nehru is very relevant.

As early as in 1920—1 am glad Acharya
Ranga is here—the Congress stood for ling-
uistic provinces. It was under the powerful
thrust of these forces, the Indian national
movement for liberation, that the concept
of nation-hood was born. Rabindranath

Tagore belongs to the whole mankind.
He came from Bengal. Subramaniam
Bharati came from Tamil Nadu and Valla-
thol came from Kerala. These were the
people who provided impetuous rebirth of
our nation.

The British Administration boundaries
were determined by the imperial needs, the
needs of an Empire over which sun never
set-the communication and military needs
of an Empire. But later on the 20th century,
even the British colonial masters started
realising that unless the federal elements
were injected into British unitary administra-
tion, this will not work in India.

This will not work in India. That is
why Simon Commission, and Butler Com-
mittee and all these Committees started
deviating even from the British imperial
policy; for implanting certain elements into
the structure and then you have 1935 Act
and I beg to submit that as late as 1942,
just on the eve of arrest of Gandhiji and
other leaders, Congress stood for a federal
entity. But, under the impact of certain
events of 1943 and partition, it is true the
Constitution acquired a very different shape
from what was originally conceived by
Indian National Congress. But even there
in the Constitution Committec, when they
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said that we must have a federal structure
with a strong Centre and three exhaustive
lists, there were dissenting voices.

Pandit Gobind Ballabh Pant, that great
statesman and who was a forerunner of
N.T. Rama Rao told the Union Constitution
Committee Jawaharlal Nehru and Vallabhai
Patel —“Don’t take away all these powers of
the States.” He totally opposed the concept
of extending the Concurrent List. This is
there for anyone who wants to look up. I
am ‘sure that nobody will blame him today
and say that he is N.T. Rama Rao !

It was Gobind Ballabh Pant, But,
clements were built into this Constitution in
the context of the partition and the after-
math, in a particular historical context and
in the context of the numerous native
States that we have had and threats and
growth of divisive forces and it was neces-
sary to emphasise this aspect of unity and
to strengthen the Centre.

But these Articles need to be looked
into again. For example, Article 3 which
says that Parliament can alter the bounda-
ries of the States. In no other federal
Constitution can you find a similar provi-
sion. The consensus of the State or the
States concerned is always obtained. It is
nowhere except in the Indian Constitution.

When you have a system of this kind
where the Parliament can legislate on vital
questions like the territory of a State, it
may have worked for the last 30 years but
it is not necessary that it will work now.

PROF. N.G. RANGA (Guntur): The
actual fact is we obtain the consent of the
States concerned.

SHRI K P. UNNIKRISHNAN : It has
no constitutional sanction. I am talking of
the constitutional sanction. If you consult
the Chief Minister or somebody, that is a
different thing. I am not talking about that.
1 am talking of the constitutional sanction.

The entire idea of dominance of the
union runs through the entire Constitution,
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and even in the matter of appointment of
Governors. If you go through Articles
154 and 155, you will find that it is not
quite surprising that although the Governor
has an individuality, he need not always
perform servile role which is now becing
performed by the present Governors whether
in Assam or in Haryana as we have seen.
There have been Governors who have
asserted but certain elements have been
built into the Constitution which make it
dependent on the union. That is the point
want to make. .

Similarly, Article 257, the right of Union
to give directive. It is one of the most
obnoxious Clauses that you can think of.
It is not a question of Andhra Pradesh or
South or East or West. It is a question
of how we unify. It is a question of our
national integration. It is a question of
carrying forward the democratic advance-
ment of the Indian people. That is why
Constitution has to be gone into again.
Even in Article 249 where by a Resolution
of the Council of States—it was not Rajya
 Sabha then—Parliament could assume power
to legislate with respect to a matter in the
State List, Parliament gets an edge. Simi-
larly, there are any number of articles in
the Constitution which gives an impression

of Union dominance over the States and the
entire political system. This is exactly what
I want to submit. This will not be conducive.
That is not to say that you have to encour-
age fissiparous tendencies. We have to
fight fissiparous tendencies, and the first thing
you have to do to fight fissiparous tenden-
cies is to accept the political reality, the
need for change. It is a fundamental ques-
tion of disequilibrium,

Similarly in financial matters, the entire
instruments of currency; credit and mone-
tary policies, long term credit for deve-
lopment, instruments like Life Insurance,
General Insurance, development banking
are completely in the hands of the Union,
pot to speak of foreign aid and assistance.
In other words, all the levers of the
whole fiscal system are in the hands of the
Centre. The entire excise duty and customs
or even foreign exchange, what comes, is in
the hands of the Centre, It is like an
inverted pyramid with a massive con-
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centration at the top and paucity of re-
sources at the lower levels of States. This is
evident from the transfer of resources from
the Union to the States. It is a very telling

figure. 1 would, through you, inform the
House that in 1951-56 period, of the States’
own revenue receipts, 32 per cent constituted
transfer of revenue from the Centre, and in

1979 it has gone up to 59 per cent and I
am told that by 1982, according to a
preliminary study done, it has gone up to
65 per cent. This is what 1 am talking
about—*‘inverted pyramid’. It is because the
number of instruments that we have intro-
duced, whether it be the Planning Com-
mission or any other instrument, are non-

statutory in character. So, the States are
increasingly becoming dependent and depen-
dent on Central assistance. This was pointed
out  (Interruptions) That is how it is work-
ing. That is why, the Rajamannar Com-
mittee had, in their painstaking study, at
that point of time itself, demanded restruc-
turing of these relations. Together with
this, in a society where the most important
disquieting feature is disparities in income
levels, regional imbalances are allowed to
grow and then it creates a fundamental
imbalance in the entire national structure.

That has to be attended to. You have
instruments like ‘grants’ or ‘Plar Assistance’.
Take articles 282 and 275. These are not
defined clearly. Unless you define ‘grants’
and ‘Plan assistance’ clearly and Constitu-
tionally or statutorily, you will increasingly
get into difficulties. The Planning Commis-
sion itself has no statutory authority, none
at all. Some people have demanded Cons-
titutional status for the Planning Commis-
sion. How does the Planning Commission
function and help the States ?  Without
any statutory authority. It is performing
only a kind of advisory role. That is why
I say that these are issues of momentous
significance, issues of great significance, for
the future of our nation and for the
future of national integration and national
unity.

As 1said, when you say that there is
no need for any change, I do not know
whether you accept the idea of the Consti-
tutionalists. I think you cannot get over
that. That was not the idea of the Indian
National Congress.
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PROF. N.G. RANGA : Nobody said
thﬂto

SHRI K.P. UNNIKRISHNAN : Some
people said it, Probably, you did not listen.

(Interruptions)
I am opposing. 1 pity you, Mr.
Lakkappa.

SHRI K. LAKKAPPA (Tumkur) : You
are contradicting now.

SHRI K.A. UNNIKRISHNAN : Let us
oot enter into any arguments., [ do not
want to enter into any argument with you,
Mr. Lakkappa, of all persons.

So, Sir, our arguments were nol for a
weak Centre. In this very House, in 1957,
I had moved a Private Member’s Resolution
and in replying to that Resolution, the
then (late) Minister, Shri H.R. Gokhale had
said that this Constitution had to be gone
into. Unless we have a meaningful federal
structure, our entire future is at stake. That
does not mean that we are demanding a weak
centre. There are elements which are try-
ing to create difficulties in the way of
functioning at the Centre certainly. On
the contrary, as has been pointed out by
my friend, Shri Chitta Basu, we want to
strengthen the concept of national unity.

Y TFAqTS SETAY (81977 : WA
gyrafa s, & 3@ wxarg &1 fady &3
% faq &er garr g | faQw & gafeg #&r
F gl g & @ swra &1 sfaqa &
gEAlg gaeg 4 g fém @, afew
faiy K gafqu sx wg frag o0&
fega & AgY & | & W& ® |77 § 97
ATy @gEq 7 IS §H 1@ 97 MR
agY frar g e gw a@ w99f @89 @
F ¥ IO 9%d AT W A HIGH &, SR
gua & agiaw fag A8 @, af=w
IUH WYX ATNTF qIT AN |
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YR I Y EFAAAT, THAT AGEAT
FY Ay @y & fay wagw S W@
Foge FEgwaT g1 gAR gfaer
faatar fow asa gf@ar #1 sTew A
%I P ¥, IW IFT W A1 K1 A T @I
a1 fF goFt g aw & fau oar ofqun
w1fgw, uF Yar agw wifgy, @ €@ |
#FT UGITAT FT, TFAT &I, HTATEY Y,
W @ % | gg T FHG g1 FHAT §,
94 W H FEHT GIFIT AWqA gy |
zgafae aur saw fAga g & wiwdw
afaar ¥ ot grawE fwar w@r g, ag
aga & @iw 99w F fearaar § ) ag
arg & srrowY gufaw Far [T ATAWF
gawar g & aft m@ 21 Wi, 1083 Y
FAEEH F AT FAAT H Zfgor vroqy
% 97 gal & gey wfaat & o fafen
gE At At zw fafem 7 o afewg @
WA fFarTar g WA ® A9 qw
HIAAG TEq AT U 3G AAGT § | §H
ofvez & 7w *T W1 I 9T, |/
faeizaron 49Y, g @ waT & feo
fesmrs@ st am ) & awwar g fw
g T T W F QFAT ¥ feg
fem & far Sfes & &2 e
wiE gaw Ag 21 & gawrd
sigdt g e mdy Y & qerf ¥y
agar g & IFA maifear ot oy
FELMTT B UF AT &1 s far g,
faasr ST ag ¢ v Tosdl & srfase
1 g =1fgq R 3% A9 § #q7 g9q
g wifge’ | IR J9 ag e fF 2w &
TS YA A WA ¥ da 93 @ g,
$Y TSY GIFIR §F a%g §) aNaq @
qT AT AT &, foww = & waax g
Y GWEAT a1 SN ST Y v
ATAET WA FGT €1 739 fHgy |
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wgi Bas FU &gE §, A
Faea &1 @ F s fwar 2,
g ¥ 3f|gow ¥ wsw & A g3
®usy & ar qafzaw & wem g
gt qifzaY & e 7 gverfar sdtaa
%1 &g fFa7 2 |

¥ ot cfgm & av wsg § fas
ger qfxay grar afveg &1 737 far war
g WY FB UH @AW I3 @F gU
foa v z@ 7gq #1 Fgey fa=ie =@

rfed -

1. Fa1 gfEger & sy g g7 i
21 &1 Frfere #3777

2. 41 &g 1 Efygolr wsay & A=
zFTa #1 feafy gar @) ?

3. fafsesa & @ &z g F q19
FHT A A g " gfaw
fgr@ardt &Y @i @1 A9 4
HIFT F7F {qI1A FAT 7

4. FUT THY ATEFEA 9T 3T &N
uFar &1 @avr gufega @ &
qEAIFAT & 7

gwiafa #gea, 7 #1€ af 3@ A
& | T98 qg& T I§ avg 1 1A IzAr
Welwmargy § § gz unl & fad
FAIT 1 qUF SR AT g, gUA fag@
¥ qF WG 7 dAT A8 g | fagwm
1% &9 § qfe=dl qama, afasag qar
¥7q vl 4 wfgs @@aar &1 G 326
@Wrg 1970 7 afwaTg & Tsar
gfe® carmaar Ry sira &7 gEREAn 1
YiT W & fag s gfafq &1 759 fFan
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war qr 1+ foad qew & — 2o oo
TSR, = GoUdo HEferare aur =i
% WA | FT H gg afwfa wem=w
AW & 19 § AugT s g9 efufq A
Tz & &1 faqi g #Y IaH wea &
@aar 39 # fag ¢ gwa faa 73
3 oF gWwa gg fzar war & et
gfaaia &1 9130 256 &tr 257 | afaqa
fEr sra arfed . zfer & oAt &
afemars & fed ramar € qir F18 7@
2 1 w3 =Y wareaTdY FEET i
0F &FATE HY geAIgUE 7 HY UST @A
¥ a7 sars 3oz # oY ) A FEwIgIE
F a7 geg g1 s wwrfafg @3 @
Segia WY eqradar #1 wnr 1 @ ¥
IFTAT 97 |

gferolt wsat & wew wfEY 8y o
qfTeg grar @t )7 AW wEgE & A%
A9 §T YW AWM T IHIT T—

|. 9ge ata ar ag & f& anfas
HITT &1 TTIIT TE aqF T &7 |

2. syl &t HfuF rqgaqar Y a@
aifs usT &1 fgs@m aw@EF:d
FOF ¥ fFar Ir a3 |

3. #F+g fafwes aral & wea g1 &7
40 Sfaga s usT F1 2 |

4. USH FY faura garHl F T FAT
I9 qHEAT qTF, T UsA )
g | §, afew awaef g=r F
graera fawal o3 @ useufy 1
gaafa o faar #1737 @ &
afasTe grar arfgd
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5. swwfas areal &1 gafad®w
farar sraT ;fgd |

O At § oAy T AR TS
NF =g &7 feafa Gar g ot &
g IHT A1 cfgor w1 GEY g, wAN
afawidl &Y g &1 & ¥ ww@
asrrfas gfagre 7 qgelt a gafsa &9
¥ gray oy Tgr 2

g8 0% gE 3} W¥ srwroaEm,
gREAT — T a1k # wr-; afww
¥ sy gy avg #1 owir w@ F, faaw
fe=t & a1y 913 A arg FE T E )
safes fg=dt gardr wez wrar &+

st TIRTEATT qrEAY : VT HI9T A,
ST ATGT & | @A WIOIF AT WG

gl

Y T QU WA ATHRTNAI07,
gETA g1 fgrdt @1y @, &% g1 g@
a1z g1 3 1€ nwfas fagfa & @um
ggraar 7 feg Iy anfe S fedy
g &1 JSTHT F7% 8§ YIAT & 1 qFaT
g A am g, o9 9 g@E #)
Treagas fagre s =rfgo

¥ g @ fAdga F&07 A AR
g &Y Y ggi 97 &7 0 2, _U
gy fragw ¢ f& o aaa wrqar g, 9w«
gRy &1 77 § fF &= #7599 g wEr
wifed #1fF T8 qg %1 A1 & w@TE-
T §1 g i &1 gHIT WIRT qA1F &1
U g, gHTX WINA ATHIH &1 qHAT §
X GHY-GHT qT 1L Wl GHEGIU I3&0
@AY & | g 9T MWW F HIT g4 7 g
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g &, ©9 avg ¥ wewrw ¢ fawre w@
% arg suarfeal & 7w fasar )

gafag & aga & JE W= § q@
yeare &1 fade a1 g ik R eEa &
F1ug ®3ar § f6 ot @ wrET Fw-ga
2, ez-yw Y §, UsT-wET &, SUS! qUA
g39 ¥ TH aE & yeaig &1 faQw FEr
Trfgw |

AWl & g9 ¥ mwaodAr FJIT w1
qWIT FII gC I3aT § | T IFTE |

SHRI NARAYAN CHOUBEY (Midna-
pore) : Sir, I won't repeat the points already
mentioned by our friends here. I will be
very precise. Sir, very often the Centre-
State relation question is coming up.
Naturally if it is not solved at the appro-
priate time, in the proper manner, it will
advance and noboy can stop it. There is
already a big thrust in this direction. I am
very sorry to say that the Congress Party to-
day claims that they carry the mantle of the
pre-Independence Congress Party. While

in the British days, the Provinces were not
divided on linguistic basis, the Congress
Party was having provincial Committees on
linguistic basis. When there was only
Madras State, there was no Committee
called Madras Congress Committee. But there
was Andhra Congress Committee, Tamilnadu
Congress Committee, Orissa  Congress
Committee. As comrade Chitta Basu stated,
in the election manifesto of 1945 proclaimed
that after independence, India will be the
union of willing States. But, of course,
some holocaust took place. The country

got divided and the Indian bourgeois took
over the power. Naturally, when the Cons-
tituent Assembly was constituted, the concept
of the old Congress Party regarding the
linguistic States and more powers to the
States was voiced by the lone CPI Member,
comrade Somnath Lahiri. He stated that
the States should be given powers as it was
stated by the Congress Party before indepen-
dence. But then the bourgeois State came
into being, capitalist State came into being
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and they required a consolidated unified
market in India for the development of

bourgeies. In the Constitution *many powers
are pot given to the States as it was envis-
aged by the pre-Independence Congress
Party and gradually more erosions have
taken place. The Resolution is specific.
What is the result ? The result is if you
put a dam and do not allow water to flow,
then water will collect and the dam will
burst. Similarly, we saw with our own
eyes what had happened in Andhra ? Mr.
Potti Sriramulu died of hunger strike and
then only the unwilling Congress Party had
to concede a separate Andhra State and

after that many other linguistic State had
to come into being. But it has not weakened
the Centre. I ask whether by forming
Andhra Pradesh, the Centre has been
weakened ? After Orissa State came into
being, after Punjab State came into being,
after Haryana State came into being.
after Meghalaya came into being, have they
weakened the Cen!re T No. This very pro-
position is fantastically wrong.

Such a propositition cannot be accepted.
A strong State does not weaken the Centre,
Similarly we want a strong Centre also. But
what we are saying today will not weaken
the Centre. Sir, you are from Chandigarh, I
am from Calcutta, he is from Madras, he is
from Bombay and he is from Patna. Kindly
think what is spent for the development of
Delhi and what is spent for the development
of Calcutta or any other matripolitan city, If
we speak of this thing we become chauvi-
nists. Am I a chauvinist if I say, Calcutta,
or Bombay or Madras require more funds ?
What has been spent in Delhi during the
Asiad and till now and what is being done
in rest of India ? If we raise these things,
does it weaken the Centre ? That is what is
understood by them.

Sir, everything is to be done by the States.
Hospital is a State subject; health is a State
subject; irrigation is a State subject; water
supply is a State subject, Roads, P.W.D. is a
State subject, education is a State subject,
but money is with the Centre. Of the Rs.
20,000 crores which come to the Government
of India’s funds, only Rs. 5,000 is shared by
all the States of India together. Of course,
we are not only Bengalis ? but, how many
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of us are claiming more for Bengal ? But,
Sir, India is not Delhi. Punjab, Sind, Guja-
rat Maharatha, Dravid Utkal Banga. That
is India. India is not France, India is not
Belgium, India is not England. India is not
Germany. India is India-Punjab, Sind, Guja-
rat Maratha, Dravid Utkal Banga. So, it is
India. Unitary India without Federal system
will not strengthen the Centre. In south
India four or five Chief Ministers have made
this demand and for that heaven has fallen
on the Earth. But, Sir, naturally the demand
will grow gradually. The States must be given
more share.

Our Party has passed a resolution saying
at least 50% must go to the States. Other
parties are claiming 60 to 70% . At least our
Party has stated 50°% of the income coming
to the Centre must go to the States. For this
reason only other States, not only West
Bengal, Tripura, Tamil Nadu or Karnataka,
other States also include Assam will also
get.

The great man was just now saying that
he is for more powers to the Centre and less
powers to the States. I would say if they had
been able to solve the problem of unemploy-
ment among the youths in Assam, this Assam
problem would have been put an end to.
Does he not demand more money for Assam.
Is it because he has won with 2.3% votes
and has come here as an MP. That is why

he is saying all tum tum for the the Congress

and the ruling Party and that we are in the
Opposition. He has come through the total
votes of 2 3%.

PROF N G. RANGA : At least some
people have voted. It was a Government for
which there was no vote at all.

SHRI NARAYAN CHOUBEY : Assam
Government has demanded more money as
royalty for their own oil.

And, Sir, I am not a friend of Shri Jag-
annath Mishra. What has Jagannath Mishra
done ?

SHRI CHITTA BASU : And he has to
pay the price.
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SHRI NARYAN CHOUBEY : What

he has not done to crub the working class, to

beat the Harijans, to plug the eyes at Bhagal-
pur. He plugged the eyes of so many in
Bhagalpur and tied Adivasis with the jeep
and dragged them hundred metres away and
beat them. For all these things he has not
been removed. The sooner he said that Bihar
is not getting its due share, and that Bihar
produces 40% of minerals in India

18.00 hrs

He said : ‘““We should get our proper
share’’. Then they said he must go. Other
crimes could be tolerated. He was admired
for all those other things.

Every State is demanding more. So,
things are pushing ahead. The issue has to
be solved; and for that reason, I support the
Resolution. The Sarkaria Commission,
without any powers, and without any terms
of reference, 1 do not know what they will
do, and when These things must be made

clear.

Of course, we want a strong Centre.
India’s borders have to be safeguarded. We
want a strong Centre. For making the Centre
and the Indian Government strong, we must
strengthen our constituent States. But to
counterpose and say : ‘If we want a strong,
Centre we must have weak States™, or that
“If you strengthen the States, the Centre
will become weak”, will be totally wrong.

With these words, I support the Resolu-
tion in toro, and 1 hope the Hon. Members

on the other side will support us.
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danger is there we must go into the basic
question and what I would like to emphasise
is that we should go into the fundamental

»? .
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SHRI CHANDRAJIT YADAV (Azam-
garh) : I am of the firm opinion that after
33 years of our Constitution having come
into existence, it needs a very serious second
look. Not only amendments should be
brought as and when they require, but, really
speaking, we must give a serious look on
bhow it has mentioned for more than three
decades. Any country with a wise leadership
will do that. After independence, almost two
new generations have come and many prob-
lems are coming up today. Is it a matter of
serious national concern that right from the
Prime Minister to political leaders, they talk
that the country is getting disintegrated; therc
is a danger of disintegration ? Fissiparous
tendencies and communal forces are growing.
The Prime Minister hereself said a few days
before that there are communal and regional
forces which are now the agents of the des-
truction and distintegration of the country
On many occassions, in some major speeches,
she has warned the country that this kind of
dangers are there. Why ? Should we not
seriously, look at this ? Why is this situution
being created even after 33 years of our in-
dependence in spite of our having a very

strong nation ?

Instead of progressive secular patriotic
forces getting strengthened in this country,
now this kind of danger is growing. If that

issues; the socio economic issues, administra-
tive problems, political considerations, all
these things need to be seriously reviewed. In
this context I would say today in my opi-
nion it is not Centre-State relationship
or State and local bodies relationship, or the
State and district administration relationship,
what about the district and other relation
ship. It is not that resources, financial resour
ces should go from Delhi to Lucknow; to
Calcutta, or to Madras or to Trivandrum,
which may not just track down below. Re-
sources should reach the pzople, the rural
people and our official distribution machinen
should be re-structured, the pational resource:
should be properly distributed, the division
of power and things which generally reach
the rural areas late, all these things should
be considered. From gram panchayais to.
the national level the resources should be
divided. That is what Pandit Jawaharlal
Nehru used to say. We should all sec that
the village panchayats work effectively and
the municipal bodies also should function
effectively. I must admit that there are no
resources available at that level. I will say
that today if the people like Shri Jyoti Basu,
the Chief Minister of West Berngal, raise this
question, or Dr. Farooq Abdullah will raise
this question, they are not really raising the
banner of revolt against the Centre but they
are as the head of the Government in their
own respective States with their popular sup-
port, with the people’s aspirations and rights
in their mind, and the necessity of the seat
which the people have given them, with
power authority to deliver them; that is their
demand and that is the question being raised
and it must be looked into in the national
context,

Therefore, 1 will say that really speaking,
| was just going through a speech of Pandit
Jawaharlal Nehru which Shri Chitta Basu
had shown me. which was made in 1951,
when the First Amendment to Articles 15
and 16 was made. He used the word ‘auto-
nomous’ States, Now, if somebody talks
about autonomy, whether it is the DMK, or
the CPM or the National Conference, or any
other political Party in power in any State,
they immediately are accused of it as if they
are doing something which may weaken
national integration, This approach, 1 would
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say, is the least authoritarian approach, I am
mentioning this in particular about the
authoritarian approach. It is not done in-
keeping with a country like ours, a country
of big size. The Prime Mihister herself says
that we must remember that we arc a country
of multi-racial and many ethnic regions and
little linguistic parties. Therefore, these are
the problems. Why should we have small
States like Manipur, Tripura, Meghalaya ?
Because we thought that they represent their
own requirements, their own culture and
way of life, and they need their separate
State and they can run their own affairs bet-
ter and they will feel happier in the frame-
work of the national context. Therefore, I
will say that the Government did a wise
thing by appointing the Sarkaria Commission,
though late. And I think that there should
be a proper national debate on it and the
Government should not contend with the
appointment of the Sarkaria Commission,
but the Commission should be given full
opportunity, all major political Parties must
be consulted. they should be taken into con-

fidence, they should be involved so that we .

can re-structure our country. not only res-

tructure our administration, and re-structure
our States to develop our things, our culture,
of course in the national context. Noboiy
should accuse that India is a weak country.

Sir, you were a General. You know how
team woi k from a soldier to the topman is
important in winning a battle, Likewise, a
body cannot be healthy if the legs and arms
are weak. For a healthy body, all limbs
should be strong and healthy.

With these words, I hope the Govern-
ment will take this in view and will not take
as if they are fulfilling their formal duty, but
in a true sense, will do proper restrusturing
and create a proper relationship between the
Centre and the States.

With these words, 1 support the Resolu-
tion moved by Shri Amal Datta.

s} got TAa (FeArsT) - gwafa
u7Igy, Eqrg #3901 2 fd — IT F TUA-
Mfg erw § fafysr wrardr @l oA
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@y | afFa wgt #E oA fadd @@
aIHIL 8§, I ¥ T AF & AW qAT-
mT qrn @Y & fF g afawe &9
A &F § o1 ggrgar AW faad
wifge, ag qgraar saw a8y faee &)
gaF1 fagar afas aifgy, a8 afasx
9% Ag) fagar @ O qEW  H1aww-
arall &Y gfg &7 A ar @ & 1 Swar A
wfrare? enramasware 1 gfa 9@ $T
w® 2 | wfeg ag " wsEl @ F@aEs
AT W | WA F IIA(EIW A
amA W g fe 97 s vsw g F
™ §81 & FYET A I9dt §, Al Iw
agiea WY %3 fegr mar 1 IFF KO0
few aq, &fea st s feg w7g, @
T JIA g3 4 1T JAFT AT &
arg AW w1 I AT g1aT 91 | qgT AF
sgfafgafad) #1 fag awg & usg a@R
W & §, SEd M wH F1EATE FE
T 7 HW-5 Uog A F {A
FE AR I W FINFT sgaeqr gH
gy 2, 999 vE Fwan & f& usy gwi]
WIGRT 5449¥qT § @ G &1 AT
qifasrat & sqrar wga@ A€ @A g |
3¢ fedr WY gwg W fwar o1 qwar € |
gafae I7 wsg A gra gg wiT
T o o) afaw sfawr kg @@-
¥ gfee v oAgifaa a@ g

gUIR 3T & JUH GYTT {AY, WAL
|IT AgF, AT W & WA AJ1 ¥, q AV~
9 9g HgI Hd 99— FAFAT H THAT
W A qF 9ge fawrsar g cgfadd
T Trgafady”’ | AT AW & F=T JAH
© gt § smadrt sqfaai a7 e,
& ATaTR 9 6 qHTe usay & &6 ag
weHE FW 99 [F 9% Frq daar
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FaX fai7 AT qgar @, |rg enfan
aTd g AT %1 ¥ WO AX &) q7T F —
fx 710 amal 9T usg g avg ¥ ¥ W
fawz 2 7o & ar arfae gY mg & 1 F+Y
F1 syEegy F+7 FIFIT & q19 2 a1 foan
ff £9i<g UFEIS 2, AFY smITYT
% 919 ¢ safag usw g avg @ g
& & IO fadra quraTi & wraer A
frdz g o & | safac ga& s faelg
afugFx &, saF N a@rar o AR
dfears & g8 tar qftadgs fear smg
aife wsat #t ofag og &Y 9% ek
&1 a1 & 1 AfEr gurE quig § @
F1 8, 2951 9919 7 & fau dfagm
¥ wimua fEwar sng

THY GWIT & 919 qraAE qA oY &
Fran ®3a1 g f& 7 «ifqum@a & t&r gra-
q19 I, I UST FIFIT TH A9 @
Fgied &) I 2, T@ G F Tifgury F1
qEIT ATWIT | AT, AT 3§ 4 &
st 4 T g "iMY 9T sqry A |

Wt gravrag  (feeaR) 0 Jmaw
aTgd € & sarxr Ffegarua faF s
w1 AEdr g, & agt W1 K A1 Fg
g— O g9 TAHAZ ;N JHW A @
9g XX F1E qre) w7 st o,
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F fom wreat & qUe &1 g JFEHT Frar
oY, ag gusr g faadr &) FF o
aHIT @ @Y, ag qfeq qFET FIF A7E
¥ faas< & df, I@T &< A &9 Iar |
safad & wgar sgar g - @54l @<
1 SqTT arda faah, gwTa WeEr §3aT
FGAT | ST AT gHH)  AANF AT AL
AM IX | [FTHT T A HFT 9T
(fredd’ = @zg g g Iifgd, v
ezzg g =ifgd, fedww= @za o
q1fgd | ot gfesd== T g J1AM gg AT
e F3 | @iy &4 &1 s

wfeqaraa a8 far s =ifgd

& graw 37 A Y ® FAT
qgAl § — &R ATGEH 370 B
faaraa @ o, gas) frogaa i fRama
frrf—ga) 7 gmfed o ga W gt
& GF FTT (Y §F G J A &, €T
¥ fa sarar wfeqarug sga & ar A9
arEtes 370 1 gz Ay o) gw
so feaga &1 g9 3 &, fev R
F47T TEIAT AT 8 | gWA &4 framat a1
g fod siedzgaa § @ § 5 erad
FHAAT § A JA dga &1 {1 fas,
gaR fod o gaTgT § IR aqg @
TET | AT AT T@ qE F 1T F
TIH AIYHT FGI AGT § — AR ST T
agi & ITHT T F T FAT =M,
AgF & AT agq @g-Ar § | gETR AN
g% wgd & 5 gw grar fad ag #37,
qg &, A9 Fgd & 6 A AIHH g,
g ¥ qr fgg § safad aa%r wgr 33
ATET | |6 AT ATR-ATH ard 47 4g)
F & 7 AT W 3§ I B 91 JIYFI
agas w@w § arfaa &

% oF @ sHar g — s .
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qT3T & I Fq A} & | To TAGIATH
TEEN Fgaag @y 139 x §F
R fagr @t wty faeht, €2 93 wgar @
Tgl faady | sfeo st & qe W Ew
@ § 7 3g 99t aTw qdr § a1 Ywgww
FOTH & 717 A1 § 1 g dgray F oy

F fEd, o ft gfsas e $ET g W
ASYEE FEZF FT A AHT FT § |

TR ST &9 #R FaIgETe o
F3 a1 917 agr  faar @ 1 9% 7w
Hega e & oy g §, ag 20 @Ew
TYITH ® GEY A1gAT §  FonAr |rgdt §,
afFT oe saF Al W E ) A9 IR
g gifaere & | goa ¥ A g @,
ghamm & agfy gwa &, ®rf Sas) a@+
gl a1 g | gafod awd g fF gw A=}
F1 AAGT I917 A IGH WY T A
%3 | gafay & wgar g & @ar @
fenme & gg®r agt wmar aifgd

THE MINISTER OF HOME AFFAIRS
(SHRI P.C SETHI) : Sir, the present Reso-
lution on the the Centre-State relationship
which was moved by Shri Amal Datta, has
evoked considerable interest among the
Members of the House and that is why, from
time to time the time of the House has been
extended to discuss this. It was moved many
months ago in the House. Today we are
discussing it again after a considerable
time.

Shri Datta has advocated need for comp-
lete re-appraisal of the Centre-State relation-
ship. In his view the various Constitutional
provisions hampered the functioning of the
States and their economic development. He
has even gone to the extent of suggesting the
deletion of a number of Articles in the Cons-
titution like Articles 356 and 357 relating to
the imposition of the President Rule, In his
view the Central Government should confine
itself to matters relating to Defence,

Foreign Relations, Banking, Currency
and Communi¢ations. All residuary matters
should rest with the States. Even the powers
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of the Supreme Court should be limited
and it should entertain only cases
having constitutional implications and
cases involving interpretation or application
of Central Acts. The extreme position advo-
cated by Shri Dated would virtually mean
abdication of the Central Government from
its responsibility to ensure balanced develop-
ment in the country. That has not been
shared by a number of Members who have
. spoken on the Resolution.

In this connection 1 would like to point
out that as far as the Centre-State relation-

ship is concerned, the founding fathers of the
Constitution had taken note of the various
differences and the cultural differences bet-
ween the People in the States.

They have evolved a Constitution which
is not rigid, which can be changed and
which has been changed from time to time.
Therefore, within the constitutional frame-
work there is an amicable settlement between
States and the Centre,

As far as the financial devolution of
powers are concerned, the State Government
are given finance in terms of Finance Com-
mission which are appointed every five
years and these Finance Commissions do a
lot of exercise, got to States, find their needs
and recommend as to how much money
is to devolve to the Centre and how much
money should go to the States. Besides this
apart from financial devolution which the
Finance Commission recommends, the finan-

ce to the State also accrue whenever there is
natural calamity. For example, if there
is a drought, if there is flood, the Centre
comes to the assistance. Then there are
various projects in the States which are
Centrally sponsored and there the Centre has
to finance them and development takes place
in the State. Therefore, the financial powers
between the State and the Centres are very
well defined. But still if there is any need
to go into this, would have to be gone into.
Keeping in view the demand of the various
States and the various persops that the
Centre State relations should be re-defined.
Sarkaria Commission has been appointed.
Although the Hon. Members have welcomed
the appointment of the Sarkaria Commission,
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but have said that the Sarkaria Commission
has no authority. I would like to say that
Sarkaria Commission is a high powered
Commission and the Terms of Reference
have been finalised. 1 would like to report
the terms of the Commission :

“*The Commission will examine and
review the working of the existing
arrangements between the Union
and States in regard to powers,
functions and responsilities in all
spheres and recommend  such
changes or other measures as may
be appropriat ™

In examining 4 reviewing the working
of the existing arrangements between the
Union and States and making recommenda-
tions as to the changes and measures needed,
the Commission will keep in view the social
and economic developments that have taken
place over the years and have due regard to
scheme and framework of the Constitution
which the founding fathers have so sedu-
lously designed to protect the independence
and ensure the unity and integrity of the
country which 1s of paramount importance
for promoting the Welfare of the people.

The Headquarters of the Commission
will be at New Delhi.

The Commission will devise its own pro-
cedures for the discharge of its functions,
and the Commission may, if it deems it
necessary so to do, have investigation or
examination of such matters as it may deem
fit to be made in such manper and by such
persons it may consider appropriate. The
Ministeries and Departments of the Govern-
ment of India shall furnish such information
and documents and provide assistance as
may be required by the Commission from
time to time.

The Government of India trust that the
State Governments and the Union Territory
administrations and others concerned will
extent their fullest cooperation and assistance
to the Commission.

The Commission will submit its report
on or before 30th June, 1984,
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The terms of the Commission have been
well-defined. Originally, it was said that
within the framework of the Consti-
tution the Commission will submit its
report but now keeping in view the persis-
tent demand by various quarters it has been
also agreed to that the amendment of the
Constitution is also a constitutional
process and therefore, if there is any sug-
gestion or demand for an amendment of
the Constitution, certainly, the Sarkaria
Commission will be able to hear those
view points and recommend such necessary
measures which are needed for the amend-
ment of the Constitution. The time limit is
there: the terms of the Commission are
there and even the amendment of the
Constitution is there.

Now, the Commission has also issued
public notice and they have also written to
the Chief Ministers of all the States. They
would be certainly willing to discuss thesc
points not only with the State Chief
Ministers but also with the various persons
of the political parties and their heads if
they want to discuss these points or submit
their memorandam to them. In fact, each
and everyone is free to submit memoran-
dum to them. In fact, each and everyone
is free to submit memorandum to them.

As far as the dissolution of the
Governments is concerned, it is not as if
the Central Government dissolves a State
Government and the Assembly just like a
Municipal Committee is dissolved by the
State Government. Unless there is a consti-
tutional brecakdown, this 1s not being done
In the last couple of years, the Hon.
Members might have seen that we have not
only become accustomed  but we
cherish that the Centre State relationship

should remain and therefore, in spite of
the fear expressed by the West Bengal
Government and before the recent elections
by the Tripura Government, we are seeing
that these State Governments are continuing
and will continue to stay in power as long
as the people of those States want. The
Centre does not want to topple the State
Governments.

State

AN HON. MEMBER
Pondicherry ?

What about
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SHRI P. C. SETHI
they lost the confidence

In Pondicharry

Therefore, 1 would plead that the
Centre-State relations are well-defined.
Moreover the Sarkaria Commission is

there. In view of this, I would request
the Hon. Member, Shri Amal Datta, to
withdraw his resolution.

SHRI SATYASADHAN CHAKRA-
BORTY : (Calcutta South) : On a point of
clarification.

They have appointed the Sarkaria Com-
mission and they have felt the need for re-
examination of the Centre-State relations.
Will the Hon. Minister kindly tell me which
are the directions where he fees that there
should be re-examination ?

the limit
is con-

SHRI P.C. SETHI : Sky is
as far as the Sarkaria Commission
cerned.

SHRI AMAL DATTA (Diamond
Harbour) : Mr. Chairman, Sir, a lot of
things have been said on the resolution.
1 think, as | have got a very limited
time at my disposal, only
or so, naturally I will not be able to reply
to all the points which have been raised by
the Hon Mrmbers from the other side
But I can only say one thing that whatever

has come out from the Hon. Members sitting

on the ruling Benches, one thing is very clear

to me that none of them have applied his

mind to the Centre-State relationship, What-

ever they have said, have said mechanically.
They have even gone to the extent of saying
that it is a fallacy to even talk about restruc-

turing of the Constitution and restructur-
ing of the Centre-State relations,

Even the respect member like Prof.
Ranga said that the States will play ducks
and drakes "if more money is given to
them, that Centre should assert itself, that
it is parochial and unpatriotic to ask for
powers for States. States should be pre-

10 minutes
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pared o accept much more intervention
from the Centre.

These are the five points 1 have taken
them down from the speech of Prof. Ranga.

Prof. Ranga is on record in the Consti-
tuent Assembly. Prof. Ranga also spoke on
the federal structure of the Constitution.
Prof. Ranga said at that time, I am quoting
‘Ranga’s speeeh delivered in the Constitu-
tuent Assembly on 9th November, 1948,

“Do we want centralisation of
administration or decentralisation ?
Mahatma Gandhi has pleaded over
a period of 30 years for decentra-
lisation, We, Congressmen, aro
committed to decentralisation.”

Then again, continuing Prof. Ranga
says :

“]l am pot in favour of the so0
called slogan of a strong Centre.”

SHRI K. P. UNNIKRISHNAN : He
said that when ho was in the Congress, not
in Congress-I :

““The Centre is bound to be strong,
is bound to grow more and morc
strong also  on the liges
of modern industrial development
and economic canditions. There-
fore, it is superfluous, indeed dan-
gerous to proceed with this initial
effort to make the Centre specially
strong. In the Objectives Resolu-
tion that we passed in the begin-
ning we wanted provinces to have
the residual powers, but within a
short period of two years, public
opinion rather has been interpreted
by those drafters to have swung o
the other extreme, to complete cen-
tralisation at the Centre and streng-
thening the Centre over-much.”

This is the speeeh of Prof. Ranga in
1948. But it has now been controvered by
Prof. Ranga of 1983.
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PR OF. N.G. RANGA : What is it that
I have said now ? What you have quoted is
wrong. | have not spoken on this resolu-
tion

SHRI AMAL DATTA What did
Congress party say cven before they came
to the stage of Constituent Assembly 7 In
the Quit India Resolution which was passed
in Bombay, on August 7th and 8th, 1 quote
from the Resolution : —

*The Provisional Government will
evolve a scheme for a Constituent
Assembly which will preparc a
constitution for the Government of
India acceptable to all sections of
according to the Constitution
according to the Congress view
should be a federal one, with the
largest measure of autonomy for
the federating units, and with the
residuary powers vesting in thesc
units.””

This was Congress Party in 1942 at the
time of Quit India Resolution.

PROF. N.G. RANGA : My dear friend,
within 40 years we have learnt our lesson.

SHRI SAMAR MUKHERIEE : The
culminating point is dictatorship; process

SHR1 AMAL DATTA : You have not
learnt any lesson., You have tasted power.

I quote from the Election Manifesto of
1945 :

“The Congress have epvisaged a
free democratic State with the
fundamental rights and liberties of
all its citizens in the Constitution.
This Constitution, in its view,
should be a federal one with auto-
nomy for its constituent units
and its legislative organs elected
on universal adult franchise.”
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Again and again, you are talking
of autonomy, you are talking of decentra-
lisation.

You were talking of residuary powers
being vested in the States before indepen-
dence; even at the time of Constitutent
Assembly you were talking about that. But
once you tasted power, once you found you
could have your grip over the whole of
money resources of Indian people, you said
*“jt is sacrilegious, it is heresy. to talk about
decentralising’’ because then your grip over
the resources of India will go. And that
is exactly what we want, We do not want

a weak Centre. I have made it clear
in my speech—that part, Mr. Sethi has
omitted - that we do not want a

weak Centre to be weakened in any way,
But that does not mean that the States are
to be left weak as they are today, unable to
discharge their Constitutional  obliga-
tions.

SHRI1 P. C. SETHI : The Prime Minis-
ter has been saying that we want a strong
Centre and <trong Siates.

SHRI AMAL DATTA : That is exactly
what we are demanding. But you are only
talking, you are paying only lip service to this
particular principle, and you are showing by

your conduct that you do not believe in
it,

Some Hon. Members from the ruling
Party-]  think—it was Shri  Chinta-

mani Panigrani and some other Hon. Mem-
bers also— have said that, if the money is
being transferred to the States, it is not
enough that the Finance Commission
should transfer the money to the
States or determine the principles of such
transfer, but it should also have a Cell
to monitor how the States are going to
spen that money  otherwise, the money
given may not be spent for the purposes
for which it is given. Is the Finance Com-
mission the only authority which is transfer-
ring money to States ? That is the Constitu-
tional mechanizam envisaged in the Consti-
tution. But is there no other authority
today ? Is there not the Planning Commis-
sion which looks after the transfer of money
for development purposes? In fact, most of
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the money which is being transferred from
the Centre to the States is not through
the mechanizm of the Finance Commission
but through the mechanizm of the Planning
Commission which is an extra-Constitutional
body, which has no reference in the Consti-
tution whatsoever, nor in any legislation but
which has been set up only by a Resolution
of the executive. Every time we have come
across Minister’'s replies saying that the
Planning Commission has not approved.
I have with me a letter from the Railway
Minister saying that the Railways have
apporved a particular line but the Planning
Commission has not approved. Who is the
Plarning Commission ? It is a political body
because the Resolution does not even lay

down any qualifications for the Members of
the Planning Commission. Anybody can-
be made a Member of the Planning Com-
mission, and that body can be made to say
anything which the executive wants it to
say That is how the resources of the Cen-
tral Government are either being kept under
their complete control or being transferred
to those States they want to faveur. We
want to put a stop to that, to this arbitrary
way of transferring resources which is not
only creating disparity and regional im-
balances but also dampening or hindering

the economic growth of the country asa
whole. Wc want to restructure. The Sarka-
ria Commission, the Hon. Minister has said,
has now been given complete freedom to
even recommend Constitutional amendments.
We welcome that, but we have great doubts
whether the Sarkaria Commission can act
as an independent body as it would have
been able to act had the suggestion which

my friend, Mr. Chitta Basu, made been
accepted and had it been a Commission
appointed by the Parliament itself. Not

being so, it will always be suspect. Justice,

you must remember, is not only to be done
but must also be seemed to be done. A body
which is under the complete authority and
control of the executive can never seém to
do justice. And this is a very fundamental
point. If Constitutional restructuring is
being envisaged after 33 years of
working of the Constitution, it should be
done by a ‘body whose impartiality will be
above any suspicion.

Therefore, Sir, I think that this particular
Commission— Sarkaria Commission —is not
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going (o solve the problem. It is only going

to be some kind of ame liorative or apalliative

so that the people who are shouting like that
here and out side can be told as to what is
it to shout for you to-day when we have
already got the Sarkaria Commission. We
may have taken six months to finalise the
terms of r1eference of this Commission
and we will take another six months to find
out accommodation for it and ultimately,
it will come out with the recommenda-
tions-for a suitable lcgislative change. We
will have to wait for miny, many Lok Sabhas
to come out with the recommendations. And
then these will have to wait for a further
election and a further Lok Sabha for being
re-constituted.

Sir, we want a solution to-day. We do
want to wait for the solution for the deca-
des as much as the ruling party will
like us to wait. We want Parliament
here and now, to-day 1o pass a Resolution
asking the Government to constitute a
Commission under the Parhiament which
will go into the restructuring, which is
needed, of the Constitution for the smooth
and harmonious, economic, cultural, politi-
cal and social growth of this country. This
is something which I shall ask of the Home
Minister who is listening to me to consider.
(Interruptions) This of course shows the
attitude of the Goverament, This shows
the attitude of the government towards the
Oppoistion and the pcople of the country
at large. Having got the power, they are
not going to listen to anybody. They will
tell the people to wait till the Commis-
sions’ Report comes  out. (Inrerruptions)

SHRI P. C. SETHI : Even though my
friend was sitting by my side, I was listen-
ing to the Hon. Member also.

SHRI AMAL DATTA : Sir, 1 have
many other things to quote. But, I shall
end with one thing. It is not only the Oppo-
sition Parties but even the States ruled by
the non-Congress Governments want re-
structuring of the Constitution. Even in a
memorandum submitted to the Sixth
Finance Commission the Madhya Pradesh
Government has said this. The State like
Madhya Pradesh feels that it has been neg-
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lected and frustrated and it has
given the reasons. Perhaps the whole history
of the last thirty years development plan-
ning could be written centering round on
the Centre. Everything is lost in the distance.
So, the development has been centered in
and around Delhi. The States which are
near Delhi have benefited while the States
which are far away from the Centre of
power have been neglected. That has frus-
trated and alienated them.

So, Sir, I beseach you to devise some
way for re-constructuring our Constitution
in such a way that this allcnation does not
go any further. You have alrecady seen the
examples of that. I think you should take
the warning and should do something
quickly and not try to hoodwink the people
about the Commission which is not going
to come out with its rzcommendations,.
Even if it does, you are not going to imple-
ment theni. You take things seriously now.
Otherwise, it would be too late,

SHRI SATYASADHAN CHAKRA-
BORTY : They won't be here,

MR. DEPUTY SPEAKER : Please sit
down, There is no time.

Shri Satyendra Narayan Sinha. He is
not here. He. has alrecady moved his amend-
ment. 1 shall put it to the vote of the
House

Amendment was pur and negatived.

MR. DEPUTY SPEAKER : Mr. Amal

Datta, are you withdrawing your Resolu-
tion ?

SHRI AMAL DATTA : Let it be put to
the vote.

MR. DEPUTY SPEAKER : The ques-
tion is :

“This House is of the opinion that
the emerging patteren of different
linguistic and ethnic groups as dis-
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tinctive political entities in the
body politic of our country neces-
sitates the restructuring of financial
and other relations between the
Centre and the States and, there-
fore, resolves thal the relevant pro-
visions of the Constitution be

amended suitably.”

The Resolution was negatived.

18.55 hrs.

RESOLUTION RE : INDUSTRIAL
SICKNESS

MR. DEPUTY SPEAKER : Now, the

House will take up the next Resolution.
Mr. E. Balanandan may move his Resolu-
tion,

SHRI E. BALANANDAN (Mukunda-
puram) : Sir, I beg to move :

House expresses its deep
increasing inci-

“This
concern over the
dence of industrial sickness and
consequent developing  crisis  in
industry which is resulting in lay-
offs, lock-outs and closures
affecting millions of workers and
employeces and resolves that the
Government to take urgent and
appropriate steps to remedy the
situation.”

Sir, this Resolution deals with an important
subject and a very serious subject which
needs very serious consideration. 1 hope
while considering this Resolution we will not
be divided on political lines. This Resolu-
tion deals with a subject which is haunting
the nation with scrious consequences for
several lakhs of people. Therefore, 1 hope
the ruling benches will support my
Resolution.

Sir, while going into the details of the
subject now pointed out in this Resolution
year after year if we look into the statis-
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tics one finds increasing incidents of indus-
trial sicknees. In 1976 the number of sick
units in the large-scale sector was 241 with
locked-up bank credit to the tune of
Rs 608.76 crores. Its number rose to
378 crores in 1979 and by 1980 it became
409 and the locked up bank furds to the

tune of Rs. 1324.7 crores’. The number
of sick wunits in the medium and
small scale  units  was also increasing
continuous'!y., In medium sector the num-

ber of sick units was reported to be - 1758
and in smal!l sector the number was 23,255
and the total bank credit locked up was
reported to be Rs. 2067.62 crores for both
the small and medium sector. This process
went on and the Government of India
appoinied a committee and they have given
some guidelines to check and arrest this
Process.

MR. DEPUTY SPEAKER : The Hon.
Meriber miay continue with his speech next
time. Now, the House will take up legisla-
tive Busincss, namely, clause by clause
consideration of the Dangerous Machines
(Repulation) Bill,

18.51 hrs,

DANGFERGUS "MACHINES (REGULA-

TION) BILL — Contd.

MR. DEPUTY
no amendnents to Clause 2. The ques-
tion is .

“That Clause 2 stand part of the

Bill.”’

The motion was adopted.

Clause 2 was added to the Bill.”

19.00 hrs.
Clause 3—Definitions

SHRI T.R. SHAMANNA (Bangalore
South) : I beg to move—

SPEAKER : There are -



